
IN THE SUPREME COURT OF INDIA
INHERENT JURISDICTION

REVIEW PETITION(CIVIL) NO.3046/2025 

IN

WRIT PETITION(CIVIL) NO.1405/2023

UNION OF INDIA                                     Petitioner(s)

                                VERSUS
JANE KAUSHIK & ORS.                               Respondent(s)

O R D E R

1. Application seeking exemption from filing certified copy of

the impugned Judgment is allowed.

2. Application seeking hearing of the Review Petition in the open

Court is rejected.

3. This  review  petition  has  been  filed  by  the  Union  of  India

seeking review of the Judgment dated 17th October, 2025 passed in

the Writ Petition whereby the said petition filed by the Respondent

No.1 – herein was disposed of.

4. We  have  carefully  gone  through  the  said  Judgment  and  the

record.  In  our  opinion,  no  case  for  review  is  made  out.

Consequently, the review petition is dismissed.

5. We direct the Union of India to immediately comply with all

the directions issued in the main Judgment.

6. Pending applications, if any, also stand disposed of.

  …………………………………………J   
            (J.B. PARDIWALA)

       …………………………………………J   
            (R. MAHADEVAN)

NEW DELHI;
9TH DECEMBER, 2025.



ITEM NO.1005                                       SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

R.P.(C) No. 3046/2025 in W.P.(C) No. 1405/2023

UNION OF INDIA                                     Petitioner(s)

                                VERSUS

JANE KAUSHIK & ORS.                                Respondent(s)

(IA No. 292429/2025 - APPLICATION FOR LISTING REVIEW PETITION IN
OPEN COURT, IA No. 292430/2025 - EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT & IA No. 292426/2025 - GRANT OF INTERIM RELIEF)
 
Date : 09-12-2025 This matter was circulated today.

CORAM : 
         HON'BLE MR. JUSTICE J.B. PARDIWALA
         HON'BLE MR. JUSTICE R. MAHADEVAN

                    By Circulation

          UPON perusing papers the Court made the following
                             O R D E R

1. Application seeking exemption from filing certified copy of

the impugned Judgment is allowed.

2. Application seeking hearing of the Review Petition in the open

Court is rejected.

3. The  review  petition  is  dismissed,  in  terms  of  the  signed

order.

4. Pending applications, if any, also stand disposed of.

  (VISHAL ANAND)                                  (POOJA SHARMA)
ASTT. REGISTRAR-cum-PS                          COURT MASTER (NSH)

(Signed Order is placed on the file)
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